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CENTRAL RDMINISTRRTIVE TRIBUNAL
BANGALORE BENCH
AR R R X T
Commerc1a1 Complex(BDA)
Indiranagar
Dangalore = 560 038
' Dated ¢
3 MAR 1989
KePLICATION NO (R) 163 /89(F)
W.P, NO (8) /
Cant (5) Respondent (s)
Swl V .. Baskaren V/s TT Deve lopront Commissicner for Handicrafts,
- A/o Textiles, n-u Delhi & another

w4 V. Baskaren. ‘ _ )
‘ndicrafts Promotion Cfficer o :
rkcting & Servics Extension Centre

“4ce of the Covelopment Commissioner
yicrafts)

.path Commercisl Coapl-x
‘xe Bridges, Kodroli
ngelore - 575 003

‘Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH

Please find enclesed herewith a copy of ORDER/S¥RY/IRFENT-EREER®
passec by t8is Tribunal in the above said application(#) on 27-2-89
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p - BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
, - | BANGALORE BENCH, BANGALORE

DATED THIS THE TWENTY SEVENTH DAY OF FEBRUARY 1989
Preeent: Hon'ble Shri Justice K.S.PUTTASWAMmY ee VICE CHAIRMAN

Hen'ble Shri L.H.A.REGO ' .~ ee MEMBER(A)

. r

APPL ICATION NU:153{89‘F!
V.Baskaran, ' N

Handicrafts Promotion
Officer, Office of the
OC(Handicrafts),
marketing and Service
Extension Centre,

Barath Commercial Complex,

Alake Bridgs, Mangalore 575 003. o Applicant

S,

Develorment Commissioner for
Handicrarts, ‘West Block 7,

R .K.Puram, ,

New Delhi 110 066,

Assistant Director Marketing

and Service Extension Centre,

Barath Commercial Complex,

Alake Bridgs, ,

Mangzlere S75 003, «+ Respondent,
This application has come up todey before this

Tribunal for Orders., Hon'ble Vice Chairman made the following:

QRDER
Case callcd.w Shri-V;Baskaran applicant in person.
2, " This is an application under Section 19 of ths

Administrative Tribunals Act, 1985.(Act)

Shri V,Baskaran, the appiicant before us, wae

'\ v iy i . L
%B\&15331%” dngalers. In conformity with rules and ordsrs regulating his
L \"537\:‘6 servics th Reporting Officer(R0) of that Ofrice

' 7
\__ .

recorded ' ths Annual Confidential Report (ACR) of the applicant
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for the ssid yesr meking certain adverss entries against him.
On their communicstien, the spplicant made & rspreacntatio? to
tﬁc Development Commissiocner, Handidtﬁfts, New Delhi(Commissioner)
who by his Order dated 18.1./6.2.1989 (Annexure A,?) directed
deduction of the adverss entry mede agaimst him only at column
No.18ﬂ concurring with the other remarks ﬁadc by the RO.
Agorisved by tha adverse entries which still stand against him,

the applicant has mads thie applicstion. .

4. Shri Baskaran contends that svery one of the adverse

entries made egainst him by the RO and upheld by the Commissicner

was wholly unjustified snd call fer our interference under £p¢

Act,

S. On noticing the pcrfofnanca of the applicant, the RO

had made the entries in his ACR which he was eqtzticd to do.

Qn the representaticns made, iﬁo Commiseioner as the Head of the

Dapartmcﬁt had carefully.lxénined.tha same and hed thgn made his

ordars on' the “same.

6. While we have ho éoubt as t-gafds our juriediction

to 1aterfer; with the entries made in an Ata, wo are not

oblivious ef the fact, that we cennet sct as a Court of sppeal

and th;t Senier foicar#iof the Department who méke the entries”
BT 7

in the ACR are the best judcesof, the performance of the athers “(

in respect eof uhoﬁ the entriees are made, &s they havi-ag eccasion

to oversee their work pcriédically in the course of the year

of assessment., B;GTiﬂg these galutory principlss 1nvnind;

we hardl;v find eny ground to intexfiers with ths lehnt#. sntries
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aade ageinst the applicant in his pertinsnt ACR and to delete the

.2: 1. : .
: . .

7. On the roregoing discussien we hold that this application

t . .
is lisble to be rejected. e, therstore, reject this application

at the admission etage without noticse to the respondsnts,

AJ 7 j
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Sdl-ﬂ‘ | S‘”.' | -
VICE CHAIRV;‘\LKg'T MEMBER (A) . :;.—,‘.M'-q ;
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